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" (v) QUICK TRANSPORTATION OF
BEIAL LEAVES FROM DIFFERENT
STATIONS OF WEST BENGAL

SHRI SATYAGOPAL MISRA
(Tamluk) : The betel leal growers of
West Bengal, under the banner of West
Bengal, Rajya Panchasi Samiti, have been
agitating all over the State demanding
quicker  transportation of the betel
baskets. .

West Bengal grows 2/3 of the total
betel leaves of our country, and the leaves
grown there are also of a very high quality.
Being highly perishable goods, the leaves
require quickest transportation by the
railways. So, arrangements must be made
for speedy despatch of the leaves from
Howrah, Sealdah, Srerampore, Sheoraphulj
stations on the Eastern Railway and
Uluberia, Bagnan, Mecheda and Panskura
statious on the South-Eastern Railway,
these being very important points on their
transportation route. Stoppages of the
following trains with boking facilities at
the stations mentioned below should be
afranged a forthwith ;— *

(a) 134 Up Ahmedabad Exp. at
Mecheda; (b) 29 Up Bombay Exp. at
Bagnan and Uluberia; (¢c) 9 Up Doon Exp.
at Srerampur and Shepraphuli and (d)
463 Up Hatia Fast Passenger at Bagnan.
Alongwith this, adequate booking  facilities
for the betel baskets should be made in Up-
Down Hatia Fast Passenger, Up-Dn. Puri
Passenger, Up-Dn. Rourkela Exp., 49 Up
Amritsar Exp., 83/101 Up A/C Exp. and I
Up Kalka Mail. '

I do, therefore, urge upon the Government_
of India, the Ministry of Railway to adopt
all necessary measures for the quicker
transportation of betel baskets from different
stations of West Bengal to the different
parts of our country.

(vi) NON-PAYMENT OF INTERIM
RELIEF TO EMPLOYEES OF
SALAS HYDRO-ELECTRIC
PROJECT.

DR. KARAN SINGH (Udhampur) :
The Salal Hydro-Electric Project in Jammu is
one of the most important projects in hand,
which when completed will provide power
to large areas of North India. Work on the
Project started in 1970, and the project
has been directly under the Government
of India. The employees of Salal Project
have been drawing pay and allowances

according to the Central Government
rates.
For some reasons, the interim relief.

announced by the Government of India
with effect from June 1983 has not been
paid to the employees of the Salal Hydro-
Electric Project. * This has caused a great
deal of justifiable resentment among the
employees who have resorted to a chain
hunger strike with effect from 27th October,
1983. Several weeks have elapsed but no
action has been taken on their genuine
demands.

I would urge the Ministry of Energy to
look into this matter immediately and
ensure that the relief is paid to these em-
ployees.

(vil) N§ED TO DECLARE BAIRWA
COMMUNITY AS SCHEDULED
CASTE.
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DISCUSSION ON MOTION RE :
SIXTH FIVE YEAR PLAN 1980-85
—MID-TERM APPRAISAL-(Contd)

MR. CHAIRMAN : The House will
now take up further consideration of the
following motion moved by Shri S.B.
Chavan on the 12th December, 1983,
namely :

““That this House takes note of
the “Sixth Five Year Plan 1980-85—
Mid-term Appraisals, laid on the
Table of the House of 19 August,
1983,

Shri Chitta Basu. Be brief. We are
shooting across the time. A special consi-
deration was given to you by speaker.

SHRI CHITTA BASU (Barasat) : Sir,
I was not at all prepared. At this late
stage of the debate, on the Mid-term
Appraisal of the Plan, since I have not
much time at my disposal to do justice to
this House, I shall limit myself to certain
aspects of it, particularly, in record to the
Appraisal itself. I take my amendment
firstly. Sir, if you will kindly go through
the amendment which I have moved, you
will find that there are two aspects of it—
one is this. I do not agree with the mid-
term Appraisal since it reflected the actual
performance of the Plan during the last
three years. It does not relate to the
performance at all. The second aspect of
my amendment is that this Parliament—
this Lok Sabha—itself cannot do justice to
scrutinise the shortfall which has been
mentioned in the Chapter. To find out
from the Mid-term Appraisal, there should
be a forum. I have suggested that the
National Development Council should be
a forum to discuss the results/performances.

I am very sorry that of late the
Government have given a back seat to the
N.D.C. 1 am not sure about it but I am
told like that. He can correct me. This
Mid-term Appraisal document was not
placed for discussion in the N.D.C. This
N.D.C. consists of Chief Ministers of the
States and the State Governments opinions



